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DR. B. N. ANTANI:
violence.

I hope there is no

SHRI BALACHANDRA MENON: May
1 know if the Government will take steps to
see that the gangmen who are experienced
will be given sufficient chance for promotion
and that this will be the accepted policy of
the Railways ?

SHRI MOHD. SHAFI QURESHI:
is a suggestion for action.

This

SHRIT. V. ANANDAN: There are more
than 2} lakhs of gangmen in the country who
are retiring as gangmen. Is it not a fact that
the Class IV Committee recommended that
25% of the vacancies of APWIs should be
reserved for gangmen for promotion as these
gangmen have been promoted under that
purview ?

SHRI MOHD. SHAFI QURESHI: The
policy as laid down was that 75 % of the vacan-
cies of APWIs should be filled directly and
25% by promotion, That policy is being
followed.

SHRID. THENGARI: Will the Govern-
ment assure that as a rule the Government
will never revert those who are already pro-
moted ? Will appropriate alternate promo-
tional avenues be found for those who are
barred unduly?

SHRI MOHD. SHAFI QURESHI: I have
already stated that the Government does not
considzr the reversion of these at this stage.

MR. CHAIRMAN: Next question,
Re. Starred Question No. 154

SHRI BHUPESH GUPTA: On a point
of order about this question. I do not see the
Minister in charge present. I have no reflec-
tion to make on the Minister who may be
answering the question, They are also able
people. Now a question of propriety I want
to raise. Mr. Moinul Haque Choudhury is out
of the country when the Parliament is in ses-
sion attending some insignificant international
conference somewhere. In the past, under
Pandit Jawaharlal Nehru, the practice was that
except for special reasons, no Minister should
leave the country when the Parliament was in
Session so that the matter may be taken up by
him. I find this practice is being given up
steadily. I find, whether it is because of
summer heat or for rsome other reason, the
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Ministers are away even during the Budget
Session. In England, during the Budget Session
except on the basis of a Cabinet decision, no
Minister goes out. In our country also under
Pandit Nehru a very good convention was laid
down that during the Session at least the
Ministers should avoid going on foreign tours;
and the Budget Session is very very important
from every point of view. We are in the midst
of the Budget Session and I find that important
questions are being asked and other matters
may be taken up and Mr. Moinul Haque
Choudhury, Minister-in-charge, I do not know
is some-where else outside the country. I
should like to know whether this is going to
be the practice now. In any case, Mr. Moinul
Haque Choudhury should not have gone. 1
think Mr. Om Mehta will kindly transmit this to
the Prime Minister and tell her that such well-
established healthy conventions should not be
broken so flimsily as has been done in this case.
Mr. Moinul Haque Choudhury should be
summarily summoned to this country to return
home, k

MR, CHAIRMAN: Have you. . .

SHRI BHUPESH GUPTA: He is the
Minister for Parliamentary Affairs and he
should . . .

MR. CHAIRMAN: He will bring it to the
notice of the Prime Minister.

SHRI BHUPESH GUPTA: But will he
bring back Mr. Moinul Haque Choudhury also?

MR. CHAIRMAN: Yes, Mr, Sinha.

SHRI RAJENDRA PRATAP SINHA: Sir,
I have already put the Question.

EXPATRIATION OF PROFITS AND DIVIDENDS BY
Coca-CoLA FACTORY

*154. SHRI RAJENDRA PRATAP SINHA :¢
SHRI KRISHNA KANT:
DR. SALIG RAM:
SHRI ARJUN ARORA:

Will the Minister of INDUSTRIAL DE-

VELOPMENT/sivatfas fasra qat be plea-
sed to state what is the expatriation of profits
and dividends yearwise from the year of inst-
allation by the factory which manufacture
Coca-Cola?

t The question was actually asked on the floor
of the House by Shri Rajendra Pratap Sinha.
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVEPLOP-

MENT/siYenfus fasra darwa § Teg At

SABHA]) to Questions 28

(SHRT GHANSHYAM OZA): A statement

is laid on the Table of the House.

STATEMENT o : R
( Rs. ‘000 omitted) «
Head office Service
Year Profit Expenses— charges on Total
SRty e TR Prorata exports remittances . -

Y charges
1958 . .. .
1959 ) I .
1960 113 e L 13
1961 .. 309 149 458
1962 480 215 i 695
1963 537 280 Y e 817
1964 331 304 635
1965 .. 1065 489 207 1761
1966 1572 568 .. 2140
1967 .. 1156 1578 1412 4146
1968 1946 .. 220 2166
1969 3294 1984 2238 7516

ToTAL : 10803 5567 4077 20447

SHRI RAJENDRA PRATAP SINHA: SHRI BHUPESH GUPTA: Sir, the

Sir, the hon. Minister has laid a statement on
the Table of the House from which it appears
that the Coca Cola Corporation, in ninc years
from 1960 to 1969 remitted abroad Rs.
2,04,47,000 as against, 1 understand, their in-
vestment of only Rs. 6 lakhs.

SHRI ARJUN ARORA: Rs. 4.5 lakhs.

SHRT RAJENDRA PRATAP SINHA:
Rs. 4.5 lakhs; I stand corrected. T would like
to know whether the Government has been
keeping a watch on the remittances abroad
by this forcign company—it is not an Indian
company at all—and how is it that this com-
pany was allowed to expatriate thousand times
or 5,000 times the invested capital of this com-
pany. I would further like to know how is it
that this company has, without the permission
of the Government, put np 24 bottling planty
wheieas the Government sanction was only
for four such plants? How is it that the Govern-
ment has taken no note of this . . .

SHRI BHUPESH GUPTA:
has taken money; that is all.

Somebody

SHRI RAJENDRA PRATAP SINHA:
. ., fact that the company. . .

obvious thing he should not ask, Somebody
has been bribed in the Government. Who
that is, you find out.

SHRI RAJENDRA PRATAP SINHA:
I would like to know how is it that this com-
pany has not even applied for licence for carry-
ing on the business as notified by the Govern-
ment?  According to a notification of May
1970 the companics were asked to submit their
Report by 12th June 1970. Now I would like
to know what action the Government has
taken on this very serious default of this com-
pany in not furnishing the data required by
the notification and how is it that the company
has been allowed to operate although they have
not obtained licence from the Goveinment for
carrying on the busincss?

SHRI GHANSHYAM OZA: Sir, my
fricnd has clubbed many questions together.

SHRI ARJUN ARORA: Al of them very
pertinent and important.

SHRI GHANSHYAM OZA: Did 1 say
that they are not important? When 1 say many
questions are clubbed together 1 did not say
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that they are not important. I concede that
they arc very important and I shall try to reply
every one of them. The hon. friend is rightly
concerned about the profits repatriated by this
forecign company.

SHRI BHUPESH GUPTA: Are you not
also concerned ?

SHRI GHANSHYAM OZA: I am also
concerned as much as you are. But my friend
will appreciate that under the law as it stands
today we cannot stop this repatriation. This
repatriation of profits is authorised by the
Reserve Bank, and the Reserve Bank.

SHRI BHUPESH GUPTA: Sir, on a
point of order. The Minister need not give the
interpretation of the law, Let it be left to
others. They should answer to the malpractices,
misuse of authority and all kinds of things,
expansion without authority, and so on.

SHRI GHANSHYAM OZA: This re-
patriation of profits is not unauthorised. It is
authorised by the Reserve Bank. That is what
I am trying to say. The question was also raised
that the repatriation of profits amounts fto,
as he rightly put it, Rs, 2 crores. But it must
also be borne in mind that this company has
earned foreign exchange during all these years
to the extent of Rs. 2 .34 crores.

SHRI ARJUN ARORA: All gone out,
remitted.

(Interruption)

SHRI GHANSHYAM OZA: In totality
so far as foreign exchange is concerned this
country is not a loser, That is what I am

trying to say.

SHRI ARJUN ARORA:
ing the House.

He is mislead-

MR. CHAIRMAN: Please sit down.

SHRI ARJUN ARORA:
ing the House.

He is mislead-

MR. CHAIRMAN: Let him finish the
answer.

SHRI ARJUN ARORA: He is mislead-
ing the House. That company earned foreign
exchange of Rs. 2 crores during twenty years
and takes away Rs. 1 crore every year.

SHRI BHUPESH GUPTA:
to know. .

1 should like

{31 MAY 1971)

o Questions 30

MR. CHAIRMAN: Please sit down.

SHRI BHUPESH GUPTA: Let not Coca
Cola speak here,

SHR1 GHANSHYAM OZA: These are
all figares which can stand the test of scrutiny,
There is no question of mislcading the House
at all, and 1 was saying,

(Interruption)

SHRI RAJENDRA PRATAP SINHA:
Let us have the answer.,

MR. CHAIRMAN: If you interrupt like
this, the result will be that no questions will

be put. The whole time will be taken up like
this.

SHRI GHANSHYAM QZA: The total
foreign exchange earned by this company is
Rs. 2.34 crores odd, and as 1 said in totality
this country is not a loser. This country in the
totality is not a loser. Then a question was
put by my friend that the company is expanding
the bottling plants. These boitling plants are
installed by separate companies. This export
corporation has nothing to do with that. It
only supplies concentrates to these cighteen
plants which have come up in all parts of the
country. They are not owned by this foreign
corporation. These companies are constituted
in various places of the countiy and they are
independent of the export corporation.

SHRT BHUPESH GUPTA: That is not
the point at all. T would like to know how they
have been treated. We are on the point as to how
the Coca Cota company is misusing authority
and how the Government is obliging it. Be-
cauge some people have been bribed, 1 main-
tain that bribery bad taken place.

SHRI GHANSHYAM OZA: The Coca
Cola corporation only gives concentrates to
these eightecen bottling plants., These are in-
dependent of this corporation. These plants
are not set up by this corporation,

SHRI ARJUN ARORA: Tt makes money
out of that supply, a huge amount of money
out of that supply.

SHR1 BHUPESH GUPTA: These are
internal arrangements. I have given notice of
a Half an hour Discussion. That should be
done. Tn fact there should be a Short Duration
Discussion. It is a big scandal. -We are in
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possession of material. We shall expose this
greatest scandal in the country and Govern-
ment is a party to it.

SHRI GHANSHYAM OZA: First know
the facts.

SHRI BHUPESH GUPTA: We know the
facts.

SHRI ARJUN ARORA: He is not giving
the facts. He is giving the Company’s version.
He should give the Government’s version, Why
is he giving the Company’s version ?

SHRI GHANSHYAM OZA: Is he in a

position to say.
(Interruptions)

SHRI MAHAVIR TYAGI: He does not
belong any more to my party, he belongs to
your own party. No shoutings.

SHRI ARJUN ARORA: One day you
will also belong to my party and you can do
such mistakes.

SHRI GHANSHYAM OZA: Asl was
saying, the Coca-Cola Corporation is selling
concentrates to the 18 companies which are
set up all over the country, which have got
their own bottling plants.

SHRI BHUPESH GUPTA: With the
help of this replenishment, they are supporting
the bottling plants and the statement indicates
how they are earning money. Sir, you should
tell him.

MR. CHAIRMAN: You sit down. 1 will
not say anything unless he completes the
answer, and I would request all of you not to
interrupt him until he completes the answer.

St TEATOAW ;. AN, ATEE 6TR
ATET | A FEqT &7 9 qg & v 747
59 987 ¥ 98 wgqr sfaq § et avmfaq
g gra fF S ag SAaTd g fw
@R {, §& At A, Feaa 7 @ g AR
o7 #ff gAw T GF @wnfra a@3em &
warifarg § g I et A & =g
fo o =f Az o w7 arer AKX Afaaz
¥ I AfAET AT AFT F T AW T AR
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g7 9% 59 ga ¥ qq foma ar § 9
gg T § f SN Frar s w19
WA I AT &1 a1 q&7 § 39 aQ@
§ foFeft Y Sa 9 FE W T@ QG
I

SHRI BHUPESH GUPTA: Sir, I shall
take Mr. Rajnarain’s help in this matter,

sy e . § aSwgar § f o

AT T ST IT AR FT A7 IqT9 F9NF
forg avg § gy Faaw fFar saw AR
FAT G 99T 9T |l g & ag @A
SUI QY Ag QT TH gameas |
gAY FIL I8 99T 08 W@ | gufaa &
=1gaT § 6 g ST g Aeq qE@I A
93 9 |

SHRI BHUPESH GUPTA: Heis not to
blame. I never mentioned the Minister. I said
somebody in the Government,

St TRAATAN :  IAFT ATH AU
AT i ar ST 717 & |

MR. CHAIRMAN:
unnecessary interruptions.
please sit down.

g

1 do not want these
Mr. Rajnarain,

SHRI BABUBHAI M. CHINAI: Sir, I
want to make a submission. The hon. Mr.
Rajnarain has said just now that due to the
statement of Mr. Bhupesh Gupta it seems that
the Minister is involved in this.

it AR . #9 w7 R AR eI
Tg T 9% @I § |

SHRI BHUPESH GUPTA: No, not at
all.

SHRI BABUBHAI M. CHINAT:.
that the Minister concerned is involved. Can
he make.

SHRI BHUPESH GUPTA: This Minister

is @ new Minister. He is not certainly respon- *

sible. (Interruptions) What is he saying?

SHRI BABUBHAT M. CHINATI:
also entitled to say.

Tam

(Interruptions)
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SHRI BHUPESH GUPTA: Stop him,
Sir.

SHRI BABUBHAI M, CHINAI: I am
not going to yield to him. I will have my say.

SHRI BHUPESH GUPTA: Sir, ask him
to sit down. No, no. I am not yielding. T can-
not yield;

(Continued interruptions)

SHRT SUNDAR SINGH BHANDARI:
Sir, you have allowed Mr. Chinai not Mr,
Bhupesh Gupta.

SHRI BABUBHAI M. CHINAI: 1 am
not going to yield to him. Can he get up so
many times without "your permission ? My
submission is, when a person—and an hon.
Member accuses the Minister that he is in-
volved in it, then he must first of all come out
with the facts to you in your Chamber and say,
*“Look here! I have got this irformation, and
this hon. Minister is involved in it.”” Then I can
understand his naming him on the floor of the
House. Without yocur knowledge, without
anybody’s knowledge, random charges are
made either at the Minister or at some Member,
This is wrong in principle, wrongaccording to
the rules and regulations of this House.

SHRI ARJUN ARORA:
you, Mr. Chinai,

I agree with

SHRI BABUBHAI M. CHINAI:
MR. Arora. Let me finish.

Pleasc,

"MR. CHAIRMAN: Let him say. Please
sit down.

SHRI BHUPESH GUPTA: Sir, I have
heard him.

12 Noon

SHRI BABUBHAI M. CHINAI: AsT was
submitting, Sir, this House is being treated at
randum by some Members. It is now time that
we should control this and preserve the dig-
nity of this House. Whatever he said must
be either removed from the record or you must
ask him to withdraw. . (Interruption by
Shri Bhupesh Gupta) Sit down, Mr. Bhupesh
Gupta. I am not going to yield.

SHRI BHUPESH GUPTA: Now finish,
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SHRI BABUBHAT M. CHINAI: Mr.
Chairman, Sir, what T am suggesting is you
ask for an explanation. If you are satisfied;
then you can very well go ahead; otherwise
you must remove from the record the allega-
tion that the Minister is involved in it.

MR. CHAIRMAN:
thing.

T will consider that

SHRI ARJUN AROQORA: On a point
of order.

MR. CHAIRMAN: The Question Hour
is over,

SHRI BHUPESH GUPTA: Mr. Chinai
should realise that I also know all procedures.
He should realise that T also know the subject
matter on which I am speaking. As a Member
of Parliament I have a right to say whatever
I like.

SOME HON'BLE MEMBERS: No, no.

SHRI BHUPESH GUPTA: I say
that suspicion is that bribery has been taken.
When I say I suspect, let the Commission of
Enquiry be appointed. I am not going to
placate. Do not provoke me to give names
because it will have a reflection on Mr. Babu-
bhai Chinai.

SHRI BABUBHAI M. CHINAI: 1
not worried,

am

SHRI BHUPESH GUPTA: This Minis«
ter is not responsible. He has come only
recenily. Nor is Mr, Moinul Haque Choudhury
responsible that way. This has been happening
over the last twenty years. Therefore, I main:
tain that corruption has taken place. Let there
be a commission of enquiry. ) o

SHRI CHANDRA SHEKHAR: 1 have
a request to make. Mr. Rajnarain raised some
doubt. Mr. Bhupesh Gupta has made it quite
clear that thc hon’ble Minister who was
replying is not in any way involved whatever
other persons may be involved. Mr. Raj-
narain, Mr. Bhupesh Gupta and others should
take care of it. The record should be put
straight and it should be made clear that the
hon’ble Minister who was speaking is above
suspicion, that he has nothing to do and there
is no aspersion against him.

e
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SHRI BHUPESH GUPTA: 1 demand
enquiry. The record must be brought from the
Ministry. From there you will know who signs
the orders. This relates to twenty years, not
now. I want an enquiry.

SHRI KRISHAN KANT: Let there be
Half-an-hour discussion.

Y T ¢ o, & OF saaean
F1 9&7 I5T W § | T 4§ &R Afqaq
T Faa g g ¥ fagaad &k
SEIATY TOFT 4 THTA I e AFeaarT
FT W@ &, a1 g1 A1 fFet a@ &4
qr, FfF 37 ge9 § 0F 91X TG ANF
AT wearard adrT, safenrfes admr,
femaast®d . . .

dAF M.,

g gfae ) &

st gwmafa

5 SATOa
HSTTIW |/ |

oY gwmafa : A€ 1 ATT HET W SN
SFeT & T 9T C AR qAY Fg
TR TG, A P AT ?

Y TAATNG :  FIT §IA qieT-aa
F1 ¥a@ TF FRT ! SF A ATE™
FCIY @ 7 gg 937 gseT F wify Jwar
@ ? afs g g F1 geer AT g9 &9,
a1 & gad fag qa & g1 F a1 FEa
FEIT FAN AT A ATE |

#argar g f5 X a8 w3 § AR
A ag araar § fF 38 98T F S g
fra e § 98 39 ama a1 afuwc § )
gafaq sig @k 3 § Y gwrad 7 a0y
g, fog® v &t 9 saen ¥ e
g, wrE H oA @ grar ook agh &
JEATEA FY A7 FHY AT FApar §

MR. CHAIRMAN: This is no point of
order,

Wt TSR & oHme ¥ gen
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Frgat g fF eng agemd fr weeER W
A HT 74T qAFTE |

MR. CHAIRMAN: This is no point of
order.

s AR ;. HATTHFT AWTH §A
8 | o wafefaas . . .

MR. CHAIRMAN: (g7 g a1 # g
Qr '§') this is no point of order.

ot URATTAN : {9 A A qqw T
F1 #g fgar ) g Wy, . F amuwy
fazaa & ag o9 wear angar § & s
R AW § AT TAT HY G | /T AW
| § f fagr & wer @AY Y. ..

MR. CHAIRMAN: No, please. Nothing
will go on record.

(Shri Rajnarain  continued to speak)

SHRI CHANDRA SHEKHAR: Mr,
Chairman, Sir, if what he says is not going on
record, you should ask thc hon. Member to
go out of the House because the whole House
cannot be asked to hear what is not going on
record. If Mr. Rajnarain persists in speaking
in spite of your directive, you should ask Mr,
Rajnarain to withdraw from the House.

MR. CHAIRMAN: Please sit down,

Mr. Rajnarain,

(Shri Rajnarain continued to speak)

SHRI . CHANDRA SHEKHAR: Mr.
Chairman, Sir, any discussion should be with
your permission. If Mr, Rajnarain has taken
your permission.

MR. CHAIRMAN:
mission.

1 have refused pet-

SHRI CHANDRA SHEKHAR: If you
have refused permission and if that matter
is not going on record, then it is sheer waste
of time. Either what he says goes on record

"or you ask Mr. Rajnarain to withdraw from

the House. I do not say that Mr. Rajnarain
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should not be given permission to speak. But
if he is speaking without your permission and
in spite of your order that nothing will go
on record, then it is sheer waste of time and
we become just passive spectators of all this
drama without any tangible rcsults being
achieved. So, either you ask Mr. Rajnarain
to withdraw from the House or take measures
by which the House can function efiectively
and in a more dignified manner.

(Shri Rajnarain continued to speak)

SHRI M. S. GURUPADASWAMY: Sir,
I want to make a submission.

MR. CHAIRMAN: All right. Now this

will go on record.
I3

.3
SHRIM.S. GURUPADASWAMY: About
this matter I want to make a submission to
you. I do not know whether you gave permis-
sion to Mr. Rajnarain or not. . '

MR. CHAIRMAN: No, I refused it.

SHRI M. S. GURUPADASWAMY : Even
if you had not given permission, he has raised
a very important issue.

SHRIMATI YASHODA REDDY: On a
point of order.

SHRI M. S. GURUPADASWAMY: I am
making a submission to you, Sir. I amnot
going into this question at all. He has raised
an issue and has quoted the Chief Minister
of Bihar,

MR. CHAIRMAN: No, no. On this
matter what Mr, Rajnarain was speaking,
1 said, was not to be taken down. So you cannot
speak on the same subject. If you have any
submission to make, please do it.

SHRI M. S. GURUPADASWAMY: I
must be allowed to say something. Iam not
discussing that issue. He has raised an
issue. . .

SHRI AKBAR ALl KHAN: Sir, you
have not given him permission.

SHRIMATI YASHODA REDDY: Sir,
on a point of order.

SHRI M. S. GURUPADASWAMY: I am
not going into the question at all, Sir, ¥ am
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only saying that the Chief Minister of Bihar
has been quoted as saying something,

SHRI AKBAR ALI KHAN: On a point
of order. Sir, you have not given him permis-
sion to raise that issue.

SHRI M. 5. GURUPADASWAMY: 1
have not finished my submission at all, Why
are you so touchy about this?

SHRI A.G. KULKARNI:
of order, Sir.

On a point

SHRI M. S. GURUPADASWAMY : Why
are you so touchy about it? If you are so
touchy ‘about it, I say I am raising the issue
myself.

MR. CHAIRMAN: 'Mr. Gurupadaswamy
let me first hear the point of order.

SHRI M. S. GURUPADASWAMY: No,
you have not completely heard me.

MR. CHAIRMAN: But when thereis a
point of order I have to allow it first.

SHRI SUNDAR SINGH BHANDARI:
Sir, before you hear him how can you go on to
another Member's point of order? You are
hearing him on a point of order.

MR. CHAIRMAN: Mr. Gurupadaswamy
did you raise a point of order?

SHRI M. S. GURUPADASWAMY: Yes.

MR. CHAIRMAN: All then.

£0 on.

right,

SHRI M. S. GURUPADASWAMY: My
point of order is this. When a very important
matter is raised on the floor of the House. . .
the

AN HON. MEMBER: Without

permission of the Chair.

SHRIM.S. GURUPADASWAMY : Pleasc
let me complete my sentence at least. Do not
shout,

Sir, I would like to have your directive
whether this House can take cognizance of
the matter which is very vital to the function-
ing of democracy itself or should we be indiffe-
rent to it.
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SINHA: There the Assembly.

PRASAD

(Interruptions)

SHRI M. S. GURUPADASWAMY: 1
am raising a very basic issue, namely, whether
this House is competent to take cognizance of
an issue which is very vital to the functioning
of a particular State or not. I wantyour ruling.

MR. CHAIRMAN: My ruling is that
nothing can be mentioned here in the House
without my permission. Thatis my ruling. Shri
Chitta Basu.

ot IeAREe s, oA ¥
FRAT ATEAT g fo6 gw iwTar 3 F1 WA
2 FTAA ISAT | I WA A W A
§ T 9FR Y g F TGN A Rf"
11 gy afaq Ay faw & ga
FY JWAT | gAY 19 F) Fedt fam #<
& g, g Teafy ot #Y faEdt faa &2
€1 3, g7 Rl B faedy fam w0 @
2 59T aF adg § o i de1 d
ST wuy q% ST fafaedy ¥ feferw frar

AT %ﬂf‘aq | FIT A9 €1 fm“r gl
qriy § 7.

MR. CHAIRMAN: 1 am not going to
answer all these questions in the House.

N vmTEe . aqw §ER §
qIT § gH A 9o a9 FT 43 @, AW
TTEFCAS @ & =g 5 g e
LLIRAECICHECICEE it el s k-
ST M AT § 1 9917 W gy
] /T 7 fagre a1 qeae # frad F5v
gfaa g7 w7 @ § ok fee dar aper
ST W ) WAT FHE |§ graafTs awqe
faar & ) H o & frdaw #em fF e
qaT A S Y qAF

MR. CHAIRMAN: Plecase sit down, . .
(Interruptions). 1f you do not listen.
(Interruptions). Shri Chitta Basu,

.

The Question Hour is over,

SABHA]) to Questions 40

WRITTEN ANSWERS TO QUESTIONS

RAJASTHAN CANAL PROJECT

*155. SHRI M. K. MOHTA:
DR. B. N. ANTANI:

Will the Minister of IRRIGATION AND

POWER | frar§ sit< fargry et be pleascd
to state:

(a) what is the total acreage of land that
has become available for cultivation under the
Rajasthan Canal Project;

(b) how much of the land has been allotted
and brought under cultivation by now; and

(c) what are the reasons for not allotting
the entire land for cultivation purposes?

THE MINISTER OF IRRIGATION AND
POWER | faar§ wie fawm wet (DR. K. L.

RAO): (a) As a result of the irrigation sys-
tem already completed on Rajasthan Canal
Project, a culturable commanded area of
8.61 lakh acres has become available for irriga-
tion,

(b) Out of above. 7.53 lakh acres of land
have been allotted and about 4.13 lakh acres
are reporied to have been irrigaied during
1970-71.

(¢) The bulk of the un-allotted land is re-
served for Pong Dam Oustees, whose move-
ment has only recently started.

PRODUCTION OF AUTO MOBILE TYRES

*156. SHRI SUNDAR MANI PATEL:
SHRI JAGDISH PRASAD
MATHUR:
SHRI M. K. MOHTA:

Will the Minister of INDUSTRIAL DEVE-

LOPMENT [siYenfives fasrer waft be pleased

to state:

(a) what was the extent of demand for
automobile tyres in the country during the
years 1969 and 1970 and to what egtent it
was met;

(b) whether there is any praposal to incre-
ase the production of tyres to meet the incree-
sing demand; and

(c) If so, to what extent and the details of

1 the steps taken by Government in this regard ¢



